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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH$CUTTACK,

Original Application No.565 of 1992,

Date of decision 3 December 1,1992,

Hrushikesh Chaini S nh Applicant.
Versus

Union of India and others ... Respondents,

For the applicant ... Ms.S.L.Patnaik,

Br.D.K.Patnaik, Advocates.

For the respondents ... Mr.Ashok Mishra,
Sr.Standl ng Counsel(Central)

CORAM:

THE HONOURASLE MR,K,P, ACHARYA, VICE~CHAIRMAN
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1,  Whether reporters of local papers may be
allowed to see the judgment ? Yes.

24 To be referred to t he Reporters or not 2 AQ

3. Whether His Lordship wishes to see the fair

copy of the judgment?Y¥es,
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Ko P. ACHARYA, V.C. Inthis application under Section 19 of the
Administrative Tribunals Act,1985, the applicant prays
for a direction to the respondents to pay t othe
applicant the monthly d uty allcwance from 1.9,1989 to
26,6.1992 with interest at the rate of 6 per cent per annum,

20 I had directed the Superintendent of Post
Offices, Cuttack South Division(Mr, Sankar Prasad Das)
to appear and assist the Court. Mr.Das has appeared,
The Asst. Superintendent of Post Qffices,Mr.Sankarsan

Nayak is also present.

3. Heard Miss S,L,Patnaik, learned counsel f or t he
applicant and Mr.aAshok Mishra, learned Senior Standing
Counsel(Central) for the respondents. Miss Patnaik
submitted that though the applicant has worked during the
aforesaid period his pay and allowance as per his
entitlement has not been disbursed to him, Onthe other
hand, Mr.Ashok Mishra, le arned Senior Standing Counsel
(Central) on snstructions fromthe Superintendent of

Post Offices, Cuttack South Division(Mr.Das) submitted
that the applicant was always avoiding to hand over
charge of the Office of the Extra-Departmental Branch
Post Master, Sidhal BmanchPost Office and after the stay
order was vacated by this Court, the applicant played
hide and seek game with the departmental authorities

and ultimately the applicant handed over charge on
26.,6,1992, The allegation of the departmental authorities

A% that the applicant was playing hide and seek game

Was stiffly opposed by Miss.Patnaik, I do nétwant to
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express any opinion on this issue, The limited prayer

is for disbursement of the salary, The Superintendent of
Px t Offices, Hr.nasm the applicant had not worked

in the Post Office and had placed a substitute. Mr.Das.
further submitted that according to Rules, a substitute
is entitled to payment, Whestever it may be, the
Superintendent of Post Offices, Shri Sankar Prasad Das may
investigate intothe matter and peruse all necessary papers
in this regard and if he is convinced that the applicant
had physicallyw orked inthe Post Office, the applicant
should be paid his allowance as admissible under the
Rules for the services rendered by him. In case, the
Superintendent of Post Offices comes tothe conclusion
that the applicant had not physicallyworked them it remains
open tothe Superintendent of Post Offices to pass necessary
orders according to law, I expect that Mr.Das, the

Super inkendent of Post Qffices, Cuttack South Divis ion,
would pass a reasoned order, The applicant is directed teo
supmita written representation before the Superintendent
of Post Offices(Mr,8,P.Das) by 15.12,1992 stating all

the details and t he documentary evidence onthe basis of
which the applicant conten@ls that he had phy$§ically
worked in the Post Officex, In case, the representation is
not filed by 15.12,1992, this order becomes dneffective,
The question Of grant of interest tothe applicant does not

arise, The prayer of the applicant on this count stands

dismissed,
4, Thus, this application is accordingly d isposed of
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leaving the parties to bear their own costs.
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Central Administrative Tribunal,
Cuttack Bench, Cuttack,
December 1,1992/Sarangi,



